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Revenue by : Shri Rajesh Gawali

CORRIGENDUM

PER INTURI RAMA RAQO, AM:

This corrigendum is being issued to correct the inadvertent error
in the Tribunal order dated 14.08.2024 in not mentioning the
attendance of Shri Digambar Surwase, learned Authorised
Representative for the assessee. Therefore, the name of Shri Digambar
Surwase, Chartered Accountant is treated as appeared on behalf of the
assessee. In view thereof, para No. 5 of the Tribunal order dated
14.08.2024 stands deleted and Para No.7 be read as under :

“7. I heard the rival submissions and perused the relevant
material on record. The issue in the present appeal relates to the
allowability of deduction u/s.80P(2)(d) in respect of interest
income earned by a Cooperative Society formed with the object
of accepting deposits from Members and lending money to its
Members, which is no more res integra in view of catena of
decisions passed by this Bench on this very issue.”
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2. To this extent, the order stands modified. Ordered accordingly.
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